
IN THE central TPaBLINhLprincipal bench

O.A« No,1499/94

Neu oelhi thU the 29th day of 3uly,l999.
H0N.B1£ SHRI ft.V. HARI0f»5M.yra CHAIW«Ni3)
HON'StE SHIR S.P. BISURS , FEP KB(A)

Shri Aw it PathaH*
S/a Late Sh.Fu P.Pathak ^
Qtr, N@,831 section IX r

K.Puram »
Ney Oelhi-110022,

, Applicant

(By Advocates Shri D«R»Gupta)

M&rsus

Union of India through
S®cretary i0®partffient of Personn©! &
Trainingj North Blocks
Neui Delhi®

2® The Chairmans
Staff Selection Commission,
I2f CGO*S Complex, Ladi Roads
Neu Delhi"110003,

3^ The Director of Employment Exchanges ,
0,G,E&T ,(C,G,C.) of iaboutsG/iO,
3am Nagar House,
New Delhi,

@ fej- Cf # ^

(By AdvocatesShri Uijay Wehta)

OR PER(Oral)

Bv Hon^bis Shridasan..syCl3l

The applicant (Amit Pathak) appeared for a

competitive examination for recruitment to the post

of Lower Division Clerks (LoCs for short) pursuant

to a Notification issued by the Staff Selectiori

Commission (SSC for short) in the ysf^r I99n His

name figured at S,NOs47 in the fT'.erlt list prepared

for Group-Y offices, • Accordingly, he yas nominated

aianguith an other person to the office bjt
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j Hnaeiers on the groundH^atthe C.B.U returned therr dossiers
earlier had since been filled

the yacancies notified earlier
4.0 1 r-onHtdates, Thereaftsrtup by the departmental candid.»tB5.

JL, j 4-#^ -i-his C 03 sliapplicant uas nominated to tha offica
f cr/qt The applicant was notGuidance Centre for SC/ST. sne spp

• In that office becausesatisfied yith the enyircnment m thai

he round that there yould be U«ted chances of cawet
aduancement. Hoyever, he jained the past on 16.6.93
Pithout prejudice to his right to be allocaled to »o«
other office. The other candidate uha alonguith aopUto,..
had been non.inated to C.B.I, yes thereafter nohinatei
to some other office of the C.B.I. The applicant
aggrieved by his noiPination to the offer of the
Coaching-cum-Guidance Center for SC/ST , nade s repre-
sentationa Tbe said representation yas

the impugned order (Annexure-A) in which the respon
have stated that the applicant haying been nominated
to the same grade with identical pay seals had
legitimate grievance. Aggrieved by this, the applicant
has filed this application seeking to hay® the procectore
folloued by the SSC fer nomiination of the qualified
candidates to be set aside as violatlve 0f Articles

14 &16(1) 0f the Constitution as also besides
getting aside Annexure A-d order by yhich his represen>»
tation yas rejected for a direction to respondents to
r«=^ominate th© applicant ta other office undsi: Gr3«P»n

2„ It is allsgsd that the applicant is a Commerce
Graduate and his services could be better utilised

yhere there are some pramotional prospects,,

3 Th© respondents have in thsir rep-'-y cont6.s»-.,<
•1 ; 4-K- cjnnlirpfit Thev haw© explained thethe claim of the appucsni,* s o,

rejected by
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ci.cu..tancea under uHich the eppUcant
absprted in the CBI Office and had to be rena.anared.
They have also stated that teno<nination yas dona
strictly in accordance uith the prin.clplea yhich uere
folloyed in the establishment^

4, ye have gone through the pleadings and have
heard the learned counsel for both the parties,
5. It is unfortunate that the applicant who had
obtained a high rating in the competitive axBcinatlon
and placed at S.No.47 uas though nominsted to an office
af the cal could not be acoon-nodated for the reasons
that the vacancies uWch existed haci already bean rilled
up . 'Je do not find any legilinate claim for the
applicant for being eppointed as LOC in » partlcolar
office, MO rule or instruction has bean brought to^
out notice to shou that the applicant if not appainteo
in the office of the C.B.I, should be appointed in
any other particular office. The applicant has also
not made it clear uhich office he prefers. H* only
says that he should be posted yhert his services
could be better utilised. Uhy the services of th®
applicant cannot be utilised in a partner as Qood as in
any other office has not been explained fey ^-he 5appi^t«r
6, In vieu of yhat ha® been discyssed above# ue do
not find any reason to interfere uith the impugned ordfe;.
ftccordingly s the OA is devoid of merit arui is d^xm:
leaving the parties to bear their,auin caste.

Tissecj,

.-"1

dc b ' ^ (AjP^haridasan)
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